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THE, ANDERA PRADESH OPEN UNIVERSITY
{AMENDMENT) ACT, 1991. °

ACT No. 27 OP 1991%
[26th October,1591]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
OPEN UNIVERSITY ACT, 1982.

BE it enacted by the Legislative
assembly of the State of Andhra Pradesh’
in the Forty-second Year of the Republic
of India, as fol%ows:-

1. This act may be called the Andhra Short -
Pradesh Open -University {(Amendwent0 Act, title
1991. ’

¥ peceived the assent of the Goverpor on the 24-10-1991.
s For statement of object and reasons please see the Andhra
Pradesh Gazette, Part IV-A, Extraordinary, dated 28-09-199)
at page 3. .
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Aricndnent of 2, In the Anuh‘ra Pradesh Qpen 'Univer:-

the tonq title sity Act, 1982 (hereinafter reﬂerreo "EO 23';_5

ket 11ef 1362. £he principal Act) in the long: title,‘
after the werds "an Cpen University”,
the words “by the name Dr. B..R. Anbedkas

Open Universitv" shall be imserted.

Kmerdoant of 3. In section 1 of the principel Act,
section 1. inm sub-section (1), for the expression
Mthe Andhra Pradesh Open University Aet,
19£2%, the expreasion "Dr. B. R. Ambedkar®
Open University Act, 1982% shall be sub+

..t.ltuted + .. "
Armendrent of 4. In section” 2 of the principal
Section 2.. Act, in eclzuse (), for the words "the

Andhra Pradesh -Open University” the

words "br. ‘B. R. Ambedkar Ogen Unlver—'
sity” shall be substituted,

Amsnduent of %, in Section 3 ot the pr:.nc:q:al Adt,
scegfor 2. in- sub-section (1), for <the words Tthe
kachre Fradesh Open University® the

words “Dr. E. R. Ambedkar Open Un:wer—-‘
sity" shall be substituted.






